IN THE NATIONAL COMPANY LAW TRIBUNAL: NEW DELHI
COURT-IV

ITEM No. 206
New IA/413/ND/2025 IN IB/78/ND/2024

IN THE MATTER OF:

Continental Energy Solutions Applicant
Vs.

C P Arora Engineers Contractors Private .... Respondent
Limited

Under Section 9 of the Insolvency and Bankruptcy Code, 2016

Order delivered on 23.01.2025

CORAM:

SHRI MANNI SANKARIAH SHANMUGA SUNDARAM
HON'BLE MEMBER (JUDICIAL)

DR. SANJEEV RANJAN

HON’BLE MEMBER (TECHNICAL)

HYBRID HEARING (PHYSICAL & VC)

PRESENT:

For the Applicant : Mr. Amit Agrawal, Adv.

For the Respondent : Mr. P. Nageh, Sr. Adv. Mr. Akshay Sharma, Adv. &
Mr. Anil Agarwalla

For the IRP Mr. Akshit Gupta and IRP Mr. Umesh Singhal

ORDER
IA/413/ND/2025

Ld. Counsel for the applicant as well as Ld. Sr. Counsel for the CD are present

physically. Ld. Counsel for the IRP is present through VC.

This is an Application filed by the IRP u/s 12A of the Insolvency & Bankruptcy
Code, 2016 to allow the Operational Creditor to withdraw the Application,
bearing No.IB/78/ND/2024.

Ld. Counsel for the IRP submitted that after settlement agreement, entered into
between the parties and CD made entire settlement amount and there is no
due from the CD. He further submitted that cost has also been received by the
IRP.

Abhishek



The settlement is taken on record.

Considering the facts and circumstances and submissions on behalf of the
parties, this Tribunal is inclined to permit the IRP to withdraw the
IB/78/ND/2024. Accordingly, IA/431/ND/2025 is allowed. Consequently,
IB/78/ND/2024 is dismissed as withdrawn.

Sd/- Sd/-
(DR. SANJEEV RANJAN) (MANNI SANKARIAH SHANMUGA SUNDARAM)
MEMBER (TECHNICAL) MEMBER (JUDICIAL)

Abhishek



